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An Act to provide forv he extension of laws to certain Part C States.

[15th April, 1950]
B = it enacted by Parlianb as follows: —

1. Short title and commbncement.—(7) This Act may be called the Part C
States- (Laws) Act, 1950. §

(2) Tt shall come into forbe on the 16th day of April, 1950,

2. Power to extend enactthents to certain Part € States.—The Central
Government may, by notification in the Official Gazette, extend to any Part O
State (other than Coorg and thé Andaman and Nicobar Islands) or to any part
of such State, with such restiictions and modifications as it thinks fit, any
enactment which is in force inia Part A State at the date of the notification;
and, provision may be made in}any enactment so extended for the repeal or
amendment of any corresponding}law (other than a Central Act) which is for the
time being applicable to that Payt C State.

3. Extension of laws to Triptira, Vindhya Pradesh and Manipur.—(7) The
Acts and Ordinances specified intthe Schedule to the Merged States (Laws)
Act, 1949 (LIX of 1949), are herepy extended to, and shall be in force in, the
States of Tripura and Vindhya Pradesh, as they are generally in force in the
?rritoﬁes to which they exfend indmediately before the commencement of this

ct. ' '

() The Acts and Ordinances reférred to in sub-section (1), other than those
specified in the Schedule to this Acp, are hereby extended to, and shall he in
force in, the State of Manipur as they are generally in force in the territories -
to which they extend immediately bgfore the commencement of this Act:

Provided that the Indian Penal Cbde (Act XLV of 1860) in its application
to the State of Manipur shall have effgct as if—

T i

(a) in mection 361, for the wqrd ‘‘eighteen’’ the word ‘‘fifteen’’ had
been substituted, and |

(b) in section 375, for the word “‘sixteen’’ in clause Fz'fthly' the word

‘“fourteen” had been substituted, and for the word ‘‘fifteen’ in the Ezcep-
tion the word ‘‘thirteen” had beem substituted.

(3) For the purpose of facilitating thd application in the said States of any

such Act or Ordinance as afcresaid, any pourt or other authority mnay construe
the Act or Ordinance with such alterationis not affecting the substance as may

be necessary or proper to adapt it to the matter before the court or other autho-
rity. : L
4. Repeals and savings.—Section 7 of he Delhi Taws Act, 1012 (XTIT of-
1912), the Ajmer-Merwara (Extension of liaws) Act, 1947 (LII of 1947), and
any law which immediately before the comimencement of this Act is in force

in any .of the States of Manipur, Tripura anfl Vindhya Pradesh and corresponds
e by this Act, are hereby repealed:
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. (b) siy penalty,
~ offence committed against any such law, or

(d) any investigation, legal /proceeding or remedy in respect of any
such penalty, forfeiture or punjshment,

and any such investigation, legal prpceeding or remedy may be instituted, con-
tinned or enforced, and any such penalty, forfeiture or punishment may be im-
posed, as if this Act had not been jpassed: ’

Provided further that, subject[to the preceding proviso, anything done or
any action taken, including any gppoinment or delegation made, notification,
order, instruction or direction issugd, rule, regulation, form, bye-law or scheme
framed, certificate, patent, permif or licence granted or registration effected,
under such law shall be deemed tp have been done or taken under section 2 or,
as the. case may be, under the cgrresponding provision of the Act or Ordinance
‘as now extended to the Btate by section 3, and shall continue in force according-
ly, unless and until superseded by anything done or any action taken wunder the
said section 2 or; as the case mgy be, under the said Act or Ordinance.

SCHEDULE
ee section 38(2)]

Year No [ Short title

1866 XXI The Native Convert’s Marriage Dissolution Act, 1866,
1872 Xv i The Indian Christian Marriage Act, 1872,
1873 x The{Indian Oaths Act, 1873,

1874 111 Theg Married Women’s Property Act, 1874.
1879 XVIII The Legal Practitioners Act, 1879,

1882 v Thé Transfer of Property Act, 1882,

18817 VII Theé Suits Valuation Act, 1887,

1898 v THe Code of Criminel Procedure, 1898,
1908 v The Code of Civil Procedurs, 1903,

Y924 XXXIX THe Indian Succession Aet, 1925,
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